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ARAKHAND 

BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL, 
PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION Nol56 OF 2024 

Manoj Singh Negi 

RESPONSE AFFIDAVIT 

(On Behalf of Respondent No.2) 

IN THE MATTER OF: 

ORIGINAL APPLICATION No. 634 OF 2024 

2. PRINCIPAL 

IN 

CONNECTED WITH 

1. MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE 
CHANGE THROUGH ITS SPECIAL SECRETARY AND 

DIRECTOR GENERAL OF FOREST Address: Ministry of 

Environment, forest and climate change, Indira Paryavaran 

Bhawan, Jorbagh Road New Delhi-110003011-20879209, Email: 
dgfindia@nic.in. 

CHIEF 

MANAGEMENT 

Secretariat, 

Versus 

CONSERVATOR 

UTTARAKHAND, Address: Head Quarter, 85, Rajpur Road 

Dehradun, Utarakhand-248009, Phone-0135-2741462(0), Email: 

pccfuk(@gmail.com. 

Applicant 

3. CHIEF EXECUTIVE OFFICER OF THE STATE DISASTER 

AUTHORITY-UTTARAKHAND. 

OF FORESTS 

Dehradun, Ph. 

USDMA, Secretariat Campus, 4-B, Subash Road, Uttarakhand 
0135-2710233, Email: 

usdmauttarakhand@gmail.conm. 

Add: 
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0TAR) 
Rsjander 

DehrKir Didct 
teg tiu. i01,2002 

CTARAYKHAND 

4. CHAIRMAN OF THE STATE DISASTER MANAGEMENT 
/DISTRICT MAGISTRATE OF 

NAINITAL, Address: Collector office, Nainital, Uttarakhand 
263001, (Phone: 05942235684(O), Email: dm-nai-ua@nic.in. 

AUTHORITY-NAINITAL 

Reg. 

NOTARIALbaNQTARIÄL 

Respondents 

I, Dr. Dhananjai Mohan, aged about 

59 years, S/o Sri S. S. Rajput, 

presently posted as, Principal Chief 

Conservator of Forests (HoFF), 

Uttarakhand, do hereby solemnly 
affirm on oath and state as under: 

(Deponent) 

1- That in my abovementioned official capacity, I am acquainted 
with facts and circumstances of the present matter. The deponent 

is impleaded as Respondent No. 2 in instant Original Application. 
The deponent is filling this Affidavit incompliance of order dated 
19.07.2024 passed by Hon'ble Tribunal in instant Original 

Application. 

2- I state that I have read and understood the contents of the original 

application, its annexure and Order dated 19.07.2024 passed by 

this Hon'ble Tribunal and in reply thereto I state as under: 

3- That on the last date of hearing i.e. 19.07.2024 in the present 

matter, this Hon'ble Tribunal was pleased to pass certain 

directions to the State. Relevant part of the said directions is being 
quoted for kind perusal of this Hon'ble Tribunal: 
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Nagi 
tnct 

UTTARAKHE 

"4. The counsel appearing for the State of Uttarakhand sought 
time to provide detailed information with regard to the preventive 
measures and the actions proposed to mitigate forest fire. He also 
sought time to provide detailed information with regard to the 
evironmental damage/forest destruction that has taken place 

during the recent forest fire and environnmental management 
atforestation measures to be undertaken by the State'". 

4- That it is relevant to mention here that Hon'ble Apex Court has 

also taken the cognizance of the Forest Fire in State of 

Uttarakhand and taken up the matter i.e. Civil Appeal 1249 of 

2019, filed on the issue of forest fire in State of Uttarakhand in 

2019. And on 15.05.2024, the Hon'ble Apex Court was pleased to 

direct the Chief Secretary, State of Uttarakhand to submit a 

detailed report regarding the preparation to mitigate the forest 

fires, preventive measures, budget utilization etc. 

5- That in compliance to the directions of the Hon'ble Apex Court, 

the Chief Secretary, State of Uttarakhand had furnished a detailed 

report dated 17.05.2024, covering all aspects and queries asked by 

the Honble Apex Court, and furthermore, the Chief Secretary, 

State of Utarakhand, Principal Chief Conservator of Forests 

(HoFF), Uttarakhand, Chief Conservator of Forests, Fire & 

Distaster Management, Forest Department had attended the 

hearing in person on 17.05.2024. Copy of the report submitted by 

the State of Uttarakhand through Chief Secretary, Uttarakhand is 
being annexed as ANNEXURE-1. 

6- That after the due course of hearing on 17.05.2024, the Hon'ble 

Apex Court was pleased to appreciate the steps taken by the State 
and the same has been mentioned in the Order dated 17.05.2024. 
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passed by the Hon'ble Apex Court. Copy of the Order dated 

17.05.2024 is being annexed as ANNEXURE-2. 

7- That in furtherance of the directions passed by the Hon'ble Apex 

Court and the statement so given by the Chief Secretary, 

Uttarakhand on 17.05.2024, several meetings have been taken 

place with Sh. Tushar Mehta, Solicitor General of India, the Chief 

Secretary, Uttarakhand, Sh. Rajiv Dutta, Sr. Advocate and Sh. J. 

K. Sethi, Dy. Advocate General, Supreme Court and several 

officers from Forest Department and MoEFCC, Government of 

India. Copy of the details of various such meetings is being 

annexed as ANNEXURE-3. 

8- That thereafter, the matter was listed on 23.07.2024 before the 

Hon'ble Apex Court and the Hon'ble Court has passed a direction 

to list the matter in the month of September, 2024. Copy of the 

Order dated 23.07.2024 is being annexed and marked herewith as 

ANNEXURE-4. 

9- That every possible efforts are being made by the State 

Government and Forest Department, Uttarakhand in order to gird 

up with the devastating situation for next fire season. 

10- That the deponent is a responsible Government servant having the 

highest regard for the Hon'ble Tribunal and orders passed by them. 

The deponent has always made his sincerest efforts to carry out the 

orders passed by this Hon'ble Tribunal in its letter and spirit and 
shall continue to do so in the future. 

I, the above named deponent, do hereby verify that the 
contents of Para nos. 90 of this affidavit are true 
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RAK 

to my personal 

OTAR 

S 678 
those of Para nos. 

knowledge, those of Para nos. 

of this affidavit are based on records, 

of this affidavit are as per 

the legal advice received and those of Para nos. 

of this affidavit are as per the information received which all I 

believe to be true. That no part of this affidavit is false and nothing 

material has been concealed. 

So help me God DEPONENT 

I, Avnish Gupta, Legal Assistant, Forest Department, 
Uttarakhand, Dehradun, do hereby identify the deponent who has 
produced the records of the case before me and I am satisfied that he 

is the same person as alleged. 

IDENTIFIER 

Solemnly affirmed before me today, the day of 
January, 2025 at K:D an/pm by the deponent who has been 

I have satisfied myself by examining the deponent that he has 
understood the contents of this affidavit, which have been read over 

and explained to him. 

OATH COMMISSIONERNOTARY 

SNO 23o2 02 S 
This Affdt is Sworn beícre ma 

ShiiCmiNah 
whoid by Shr 

at Dehtuud!i on 

Rajender Eingh igi 
Advocate & Nolary, Del.adun 

identified by the aforesaid person. 
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ITEM NO.71               COURT NO.3               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  1249/2019

THE STATE OF UTTARAKHAND FOREST AND 
ENVIRONMENT GOVERNMENT OF 
UTTARAKHAND PRINCIPAL SECRETARY Appellant(s)

                                VERSUS

IN THE MATTER OF THE PROTECTION 
OF FOREST ENVIRONMENT ECOLOGY 
WILDLIFE ETC. FROM THE FOREST FIRE  Respondent(s)

(IA No. 1/2017 - EXEMPTION FROM FILING O.T. AND IA No. 2/2017 -
PERMISSION TO FILE LENGTHY LIST OF DATES) 
WITH
C.A. No. 1250/2019 (X)
(IA No. 135275/2017 – CLARIFICATION/DIRECTION, IA No. 12373/2018 -
EXEMPTION  FROM  FILING  O.T.,  IA  No.  12369/2018  -  EXEMPTION  FROM
FILING O.T., IA No. 41356/2017 - EXEMPTION FROM FILING O.T., IA No.
12337/2018  –  INTERVENTION/IMPLEADMENT,  IA  No.  12333/2018  –
INTERVENTION/IMPLEADMENT, IA No. 41353/2017 - PERMISSION TO FILE
ANNEXURES)

CONMT.PET.(C) No. 566/2018 in SLP(C) No. 15477/2017 (X)
(IA No. 79663/2018 - EXEMPTION FROM FILING O.T.)

W.P.(C) No. 767/2019 (PIL-W)
(IA No. 89435/2019 - EXEMPTION FROM FILING O.T., IA No. 32705/2021 
– INTERVENTION/IMPLEADMENT, IA No. 148089/2019 - PERMISSION TO FILE
ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)
 
Date : 17-05-2024 These matters were called on for hearing today.

CORAM : 
         HON'BLE MR. JUSTICE B.R. GAVAI
         HON'BLE MR. JUSTICE SANDEEP MEHTA

For Appellant(s)
Mr. K. Parameshwar, leaned A.C. 
Mr. M.V. Mukunda, Adv. 
Ms. Kanti, Adv. 
Ms. Aarti Gupta, Adv. 
Mr. Chinmay Kalgaonkar, Adv. 
Ms. Raji Gururaj, Adv. 

                    Petitioner-in-person
                    
                   Mr. Krishna Ballabh Thakur, Adv.

Digitally signed by
Deepak Singh
Date: 2024.05.20
17:12:32 IST
Reason:

Signature Not Verified
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                   Mr. Shashank Singh, Adv.
                   Mr. Madan Chandra Karnatak, Adv.
                   Mr. Ravindra S. Garia, AOR
                   
                   Mr. Jaswant Singh Rawat, AOR
                   
                   Mr. Krishna Ballabh Thakur, AOR
                   Mr. Abhishek Kumar Sharma, Adv.
                   Mr. Lokesh Kumar Gunjan, Adv.
                   Ms. Rashmi Kumari, Adv.
                   Mr. Shashank Singh, Adv.
                                      
                   Mr. Akshat Kumar, AOR
                   Mr. Jatinder Kumar Sethi, D.A.G.
                   Mr. Ashutosh Sharma, Adv.
                   

Mr. Rajiv Dutta, applicant-in-person
Ms. Neha Singh, Adv. 

                   
For Respondent(s)

Ms. Aishwarya Bhati, ASG
Ms. Suhasini Sen, Adv. 
Mr. Shagun Thakur, Adv. 

                    
                   Ms. Namita Choudhary, AOR
                   Mr. Ashutosh Kumar Sharma, Adv.
                   Mr. Srishti Choudhary, Adv.
                                      
                   Mr. Akshat Kumar, AOR
                   Mr. Jatinder Kumar Sethi, D.A.G.
                   Mr. Ashutosh Sharma, Adv.
                   
                   Mr. Kuldip Singh, AOR

Mr. Aniruddh Joshi, Adv. 
Mr. Ramesh Kumar, Adv. 
Mr. Gayan Arora, Adv.

                   Mr. Umang Shankar, AOR

                    Applicant-in-person, AOR
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

1. Pursuant to our order dated 15th May, 2024,  Smt. Radha

Raturi, Chief Secretary for the State of Uttarakhand along

with Dr. Dhananjai Mohan, IFS, Principal Chief Conservator of

Forests  (HoFF),  Uttarakhand  and  Mr.  Nishant  Verma,  APCCF,
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Forest Department Uttarakhand, are personally present in the

Court.

2. Mr. Tushar Mehta, learned Solicitor General has placed on

record a copy of the report prepared by the Chief Secretary on

behalf of the Government of Uttarakhand showing compliance of

the Order dated 15th May 2024. 

3. As we have stated earlier, the present litigation is not

an  adversarial  litigation,  the  only  concern  is  that  the

precious forest should be saved from the hazards of forest

fires.

4. Mr. Tushar Mehta, learned Solicitor General has assured

us that the State has taken up the issue seriously and the

Chief Secretary, State of Uttarakhand along with the other

senior officers would be personally looking into the issue and

shall endeavour to find out a permanent solution for avoiding

forest fires and bringing it under control at the earliest.

5. The  learned  Solicitor  General  further  states  that  he

himself, along with the Chief Secretary, the learned Amicus

Curiae, Mr. Rajiv Dutta, who appears in person and Mr. Chandra

Prakash  Goyal,  representative  of  the  Central  Empowered

Committee would sit together for working out a solution.

6. We appreciate the stand taken by the State.

7. List these matters in the month of September, 2024.

(DEEPAK SINGH)                                  (ANJU KAPOOR)
ASTT. REGISTRAR-cum-PS                          COURT MASTER (NSH)
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Updated 
 

Details of the actions taken up by the Forest Department for Forest Fire 
control/management as a compliance to the order dated 17.05.2024 of Hon’ble 

Supreme Court in the matter Civil Appeal No. 1249/2019 
 

As per the directions given in the above mention order of Hon’ble Supreme 
Court, two meetings were held on 05.07.2024 and 16.08.2024 with Shri Tushar 
Mehta, Solicitor General of India, State Government of Uttarakhand, 
MoEF&CC, Govt. of India, Shri Rajiv Dutta, Senior Advocate (Petitioner in the 
matter), Central Empowered Committee (CEC). 
 

 Meeting on 05.07.2024  

This meeting was held at the office of Shri Tushar Mehta, Solicitor General of 
India, under his chairmanship in which the Chief Secretary, Govt. of Uttarakhand, 
Principal Secretary, Forest, Govt. of Uttarakhand, Principal Chief Conservator of 
Forests (HoFF), Additional Principal Chief Conservator of Forests, Forest Fire & 
Disaster Management, Govt. of Uttarakhand, DIG, MoEF&CC (Member 
Secretary, CEC) & Shri Rajiv Dutta, Senior Advocate were present. In this 
meeting, Shri Rajiv Dutta provided a set of suggestions in order to best deal with 
the issue of forest fires in Uttarakhand. Thereafter, the discussions in detail were 
held regarding the suggestions provided. The action taken report for effectively 
dealing the issue of Forest Fire Prevention/Mitigation was also presented by the 
officers from Government of Uttarakhand. Further, it was decided that another 
meeting will be held in the month of August, 2024, where in the action already 
taken/way forward strategy on the suggestions/issues raised by Shri Rajiv Dutta 
would be discussed and presented so that the comprehensive action plan for 
dealing with Forest Fire Prevention/Mitigation can be developed in coordination 
with all concerned stake holders/ departments involved.  

 Meeting on 16.08.2024 

1. The meeting held at Dehradun, was chaired by the Chief Secretary, Govt. of 
Uttarakhand in which the Principal Secretary, Forest, Govt. of Uttarakhand, 
Principal Chief Conservator of Forests (HoFF), Govt. of Uttarakhand, 
Additional Principal Chief Conservator of Forests, Forest Fire & Disaster 
Management, Govt. of Uttarakhand, Shri Rajiv Dutta, Senior Advocate were 
physically present. In addition, Shri C.P. Goyal, Member, CEC & Shri 
Jatinder Kumar Sethi, Dy. AG, Hon’ble Supreme Court were present online 
through V.C. 

2. Firstly, in this meeting, a detailed presentation addressing the strategy of 
Forest fire prevention/mitigation being deployed in the State of Uttarakhand 
was presented along with the action already taken/proposed interventions on 
the suggestions/issues raised by Shri Rajiv Dutta in the previous meeting. 
Many important suggestions on the subject were provided by the 
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participants. Based on the suggestions and the experience gained during the 
Forest fire season of 2024, following activities/interventions are being taken 
in the State of Uttarakhand in order to effectively deal with forest fires in 
future. 

 Strengthening of human resources (Field formations engaged in Forest 
Fire Management): 

1. During Forest fire season, fire watchers, daily wage workers, and personnel 
from Prantiya Raksha Dal (PRD) are deployed for forest fire 
control/management. It was felt that the number of personnel in the crew 
stations should be enhanced to effectively deal with forest fires. Further, in 
view of the safety of the above-mentioned personnel/fire watchers employed 
in forest fire control, the Forest Department has provided for group accident 
life insurance up to ₹ 10 lakhs for covering life risk. The expenditure for 
doing this life insurance is being borne by the Forest Department. In 
addition to the above, certain NGOs have also built mechanisms for 
additional support to the personnel in case of any such exigency. 

 
2. The department is actively making effort for filling up of the vacant posts of 

the field officials. Apart from this, the process of promotion of personnel is 
also in progress at the department level. Regular coordination with the 
recruitment commissions of the State of Uttarakhand viz. UKSSSC/UKPSC 
is being done for filling up of the vacant posts on priority.   
  

3. Under the U-PREPARE (World Bank funded Disaster Management Project-
Forest Fire Mitigation Component), about 7145 protective kits (including 
personal protective gears, GPS, water bottle, torches etc.) are being procured 
for field/crew personnel engaged in forest fire control/management which 
are likely to be made available well before the next Forest Fire season. To 
address the gap, additional protective kits are also planned to be procured. 
Under the CAMPA and centrally sponsored scheme, in this financial year, 
the department is procuring 600 protective kits (Proximity Suits, Shoes, 
Gloves, Headlight and Waterbottle) and 158 protective kits respectively. 

 
 Involvement of Community Institutions  

1. For mobilizing the community participation in Forest fire prevention & 
mitigation, besides involving the community institutions like Mahila 
Mangal Dal, Yuva Mangal Dal, Van Panchayats, Forest Department is 
setting up Forest Fire Management Committees for active involvement of 
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communities. It is also proposed to provide monitory incentives to such 
committees based on their performance. 

2. Besides the above, awards have been proposed for best performing three 
community institutions in each district with first prize (₹1,00,000), second 
prize (₹50,000) and third prize (₹25,000) that extend cooperation in Forest 
fire control/management. 

 Action taken for dry Pine-needles (Chir-Pirul) Collection 

The collection of dry Pine needles (Chir-Pirul) has been taken up in a 
mission mode for reducing the fuel load from the forest which is one of the 
main causative factors of Forest fire. Efforts are being made for establishing 
more units for making products from chir-pine needle such as 
pellets/briquettes by providing facilitating environment to the entrepreneurs. 
There are 05 pellets/briquettes units which are working at present. Through 
the above efforts, a total of 38299.48 quintals of Chir pine needle has been 
collected from the forest areas for consumption in the existing units during 
the Forest fire season, 2024. Engagement with NTPC for chir pirul 
collection has been made and to start with, 150 quintals of Chir pirul has 
been collected & provided. Moreover, efforts are being made for the 
establishment of more Chir Pirul based pellets/briquettes for reduction of 
fuel load and incentivizing collection of Chir Pirul. 

Other efforts by the State Government for Forest fire control/ 
management-meeting up Gaps/Challenges  

1. Integrated Command & Control Centre -The State Level Integrated 
Forest Fire Command & Control Centre is being upgraded to make it fully 
modern for early warning of forest fire alerts, fire mitigation, forest fire 
prediction & 24x7 live visualization of forest fire. Moreover, this centre will 
also be integrated with the State Emergency Operation Centre. 

2. Forest Fire Reporting & Monitoring Mobile App – The department is 
working on developing forest fire mobile app for ground management & 
seamless information flow with respect to forest fires. Public as well as 
forest officials will report the forest fire incidences through this app. The 
app will also ability to analyze the response time in forest fire mitigation 
operations and it will be integrated with FSI forest fire alert system. All the 
assests of the Uttarakhand Forest Department such as crew station, master 
control room divisional and range forest offices, forest chowkies etc. are 
being mapped for quick action & minimum response time. 

3. Action for Forest Fire lines maintenance: - For maintaining the fire lines 
as per Forest Working Plans, efforts are being made in the concerned forest 
divisions based on sensitivity of the areas with respect to forest fire. In 
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compliance with the decision passed by the Hon'ble Supreme Court on dated 
18.05.2023 in writ petition number 202/1995, detailed guidelines have been 
issued to field officers from Forest Department Headquarters for taking 
necessary action with regard to Forest Fire lines maintenance thereby 
making them effective as fire brakes.   

4. Coordination with Line Departments/Community Institutions - For 
forest fire control/prevention, priority action is being taken to integrate the 
personnel of linked line departments (Revenue Department, Police 
Department, SDRF, Disaster QRTs, DDMA, SDMA etc.) as well as 
Sarpanch/Members of Van Panchayats, Gram Pradhans, BDC Members and 
other local public representatives with the Integrated Forest Fire Alerts 
System developed by FSI. Till date, 10744 users have subscribed to this 
Alert system.  

 Budget 

1. Presently, the budgetary requirement for Forest fire prevention & mitigation 
is being met from State Sector Schemes, CAMPA, Centrally Sponsored 
Schemes & SDMF. However, to deal with the forest fires, the budgetary 
provisions are not adequate. 

2. After a thorough analysis for identifying the present gaps and challenges 
being faced by the State Government of Uttarakhand, a detailed Forest Fire 
Mitigation Project of ₹ 404.01 crores for the period of 5 years (FY 2024-25 
to 2028-29) has been prepared and has been sent to MoEF&CC, 
Government of India. The project includes strengthening of Human 
Resources, capacity building and awareness programs, procurement/ 
strengthening of equipment for fire mitigation, infrastructure development, 
enhancing the moisture regime through Soil and Moisture Conservation 
works, pine needle (Chir-Pirul) utilization, developing State Integrated 
Command & Control Centre, Mobile App for live visualization, State of the 
art Forest Fire-fighting tools, trial of new technology for fire mitigation & 
also applied research regarding forest fire. The project addresses the gaps in 
the present finances/budget available through State and Central Govt. 

3. As a preparation for the upcoming fire season, directions have been issued 
for formulation of District level forest fire management plans. Also, for 
mobilizing community institutions & local public representatives for forest 
fire prevention/mitigation, the sensitization programs are being planned to 
be carried out. Moreover, to augment the capacity of the field officials, the 
training programs are also being planned to be carried out before the fire 
season. 

*************** 
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ITEM NO.13               COURT NO.3               SECTION X

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Civil Appeal  No(s).  1249/2019

THE STATE OF UTTARAKHAND FOREST AND ENVIRONMENT 
GOVERNMENT OF UTTARAKHAND PRINCIPAL SECRETARY Appellant(s)

                                VERSUS

IN THE MATTER OF THE PROTECTION OF FOREST ENVIRONMENT 
ECOLOGY WILDLIFE ETC. FROM THE FOREST FIRE Respondent(s)

(IA No. 1/2017 - EXEMPTION FROM FILING O.T.
 IA No. 2/2017 - PERMISSION TO FILE LENGTHY LIST OF DATES)
 
WITH
C.A. No. 1250/2019 (X)
(FOR  [PERMISSION TO FILE ANNEXURES] ON IA 41353/2017 
FOR EXEMPTION FROM FILING O.T. ON IA 41356/2017 
FOR CLARIFICATION/DIRECTION ON IA 135275/2017 
FOR impleading party ON IA 12333/2018 
FOR INTERVENTION/IMPLEADMENT ON IA 12333/2018 
FOR impleading party ON IA 12337/2018 
FOR INTERVENTION/IMPLEADMENT ON IA 12337/2018 
FOR EXEMPTION FROM FILING O.T. ON IA 12369/2018 
FOR EXEMPTION FROM FILING O.T. ON IA 12373/2018
IA No. 135275/2017 - CLARIFICATION/DIRECTION
IA No. 41356/2017 - EXEMPTION FROM FILING O.T.
IA No. 12373/2018 - EXEMPTION FROM FILING O.T.
IA No. 12369/2018 - EXEMPTION FROM FILING O.T.
IA No. 12337/2018 - INTERVENTION/IMPLEADMENT
IA No. 12333/2018 - INTERVENTION/IMPLEADMENT
IA No. 41353/2017 - PERMISSION TO FILE ANNEXURES)
 CONMT.PET.(C) No. 566/2018 in SLP(C) No. 15477/2017 (X)
(FOR EXEMPTION FROM FILING O.T. ON IA 79663/2018
IA No. 79663/2018 - EXEMPTION FROM FILING O.T.)
 
W.P.(C) No. 767/2019 (PIL-W)
(FOR EXEMPTION FROM FILING O.T. ON IA 89435/2019 
FOR PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES ON IA 
148089/2019 
FOR impleading party ON IA 32705/2021 
FOR INTERVENTION/IMPLEADMENT ON IA 32705/2021
IA No. 89435/2019 - EXEMPTION FROM FILING O.T.
IA No. 32705/2021 - INTERVENTION/IMPLEADMENT
IA No. 148089/2019 - PERMISSION TO FILE ADDITIONAL 
DOCUMENTS/FACTS/ANNEXURES)
 
Date : 23-07-2024 These matters were called on for hearing today.
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CORAM : 
         HON'BLE MR. JUSTICE B.R. GAVAI
         HON'BLE MR. JUSTICE K.V. VISWANATHAN

Mr. K. Parameshwar, Advocate [A.C.]
Mr. M.V. Mukunda,Adv.
Ms. Kanti,Adv.
Ms. Aarti Gupta,Adv.
Mr. Chinmay Kalgaonkar,Adv.

For Appellant(s)
                  Petitioner-in-person
                    
                   Mr. Ravindra S. Garia, AOR
                   Mr. Shashank Singh, Adv.
                   Mrs. Rachna Gandhi, Adv.
                   Mr. Madan Chandra Karnatak, Adv.
                   Mr. R B Singh, Adv.
                   Mr. Sunil Kumar Singh, Adv.
                   
                   Mr. Jaswant Singh Rawat, AOR
                   
                   Mr. Akshat Kumar, AOR
                   Mr. Ashutosh Sharma, Adv.
                   
                   Mr. Krishna Ballabh Thakur, AOR
                   
For Respondent(s)  Ms. Namita Choudhary, AOR
                   Mr. Ashutosh Kumar Sharma, Adv.
                   Ms. Srishti Choudhary, Adv.
                   Ms. Shefali Choudhary, Adv.
                   
                   Mr. Akshat Kumar, AOR
                   Mr. Ashutosh Sharma, Adv.
                   
                   Mr. Kuldip Singh, AOR

Mr. Aniruddh Joshi,Adv.
Mr. Ramesh Kumar,Adv.

                   Mr. Umang Shankar, AOR
                  

Applicant-in-person
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

List in the month of September, 2024.

(NARENDRA PRASAD)                               (ANJU KAPOOR)
DEPUTY REGISTRAR                         COURT MASTER
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